$~25
* IN THE HIGH COURT OF DELHI AT NEW DELHI
+  OMP (ENF.) (COMM.) 11/2026

M/S KUMAR INFRATECH AND CONSTRUCTION PVT
LTO L Decree Holder
Through: ~ Mr. Om Prakash, Mr. Amresh
Bind, Advs.

VEersus

ALL INDIA INSTITUTE OF MEDICAL SCIENCES
BHOPAL & ANR. ... Judgement Debtors
Through:  Mr. P.S. Singh, CGSC, Mr.
Rajneesh K. Sharma, Ms. Kirti

Singh, Advs.
CORAM:
HON'BLE MR. JUSTICE OM PRAKASH SHUKLA
ORDER
% 17.07.2026

EX.APPL.(OS) 901/2026 (For Release of Decretal Amount)

1. At the outset, in furtherance of the last order, adequate stamp

duty has been deposited by the Decree Holder.

2. The present application has been filed under Section 151 of the

Code of Civil Procedure, 1908 seeking release of the decretal amount.

3. It is made out from the application that the Judgment Debtors
have deposited the decretal amount of Rs.6,96,44,570/- before the
Registrar General of this Court, as directed by order dated 13.04.2026.

4, Learned Counsel for Judgment Debtors does not object to the
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instant application.

5. Accordingly, the Decree Holder is permitted to withdraw the

same.

6. The Registry is directed to release the said amount after
satisfaction/compliance of the necessary formalities including

verification of the identity of the Decree Holder.

7. Accordingly, the application is disposed of in the aforesaid

terms.

OMP (ENF.) (COMM.) 11/2026

8. The petition is disposed of in the aforesaid terms.

OM PRAKASH SHUKLA, J
JULY 17, 2026/at

Signature Not Verified
Signing Dateyf8.07.260%81P (ENF.) (COMM.) 11/2026 Page 2 of 2
12:52:15 ]


https://dhcappl.nic.in/dhcorderportal/DownloadOrderByDate.do?ctype=OMP%20(ENF.)%20(COMM.)&cno=11&cyear=2026&orderdt=17-07-2026&Key=dhc@223#$

		psdhc.2011@gmail.com
	2026-07-18T12:52:15+0530
	PREETI


		psdhc.2011@gmail.com
	2026-07-18T12:52:15+0530
	PREETI




